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To be referred to the Reporter or not ?A8

Whether their Lordships wish to see the fair copy of the Judgement ? W
To be circulated to all Benches of the Tribunal 7" A>
) JUDGEMENT

(Hon'ble shri $.P.Mukerji,Vice Chairman)

We have heard the learned counsel for both the
parties oniihis application dated 20.1,92 in which the
applicant who is a membsr of‘ﬂﬁzScheduled Caste commnunity
hés prayed for compassionate appointment on the groﬁnd
of the death of his father Qﬁégh—OCCuééd within 13 daysf

of his premature retirement on medical ground§. The

. - . had ’ M&W
applicant *s case is that his fatherasoughtAprematurev
- .

.retirement‘unaer.compelling circumstances when he had

more than 13 déys of earned leave to his credit. The

fact thatwggga 13 days‘of his premature retirement, e
expired should not be taken:%echniCally to deny the applicant
compassionate appointment on the ground that his father

\

had already retired before his sad death. The applicént
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states that his family is in indigent circumstances ,

consisting of besides the widow, two unmarried daughters

and the applicant., It appears that the applicant's

representation for compassionate appointment dated'

26.4.91 add:éssed tothe 4th respondent has not. been

‘disposed of, His mother had also represanted on

27.11.89 which representation according to't he learned

counsel for the respondents had been dismissed.

2. In the conspectus of facts and cilcumstances

‘we admit this application and dispose Of the same wikh

the direction tO the applicant to submit a fresh repre-

sentation addressed to Respondent No.3 ie., Chigf‘Post_

*

Master Geﬁefal, who according to the learned counsel
for the respondents is the Compétent authority for
this purpose. /A copy of tte representation @ ated 26.4.91
at Annexure.l also should be annexed with that repreg'
sentation, The ;épresentatiqn should be submitted to
the third respondent within a period of two weeksvffom :
today and the thiré respondent is dirécted to d ispose
of the représentation with sympathetic congideration
within a period of one month from the date of its

receipt, There will I no order as toO Costs.
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